
( S h r i  R  N . M u ta r le e ]
su re ly  w e w ill b e  in  a  pod tloQ  to  
u n d e rs ta n d  w h a t w e shou ld  do  In  re 
t a r d  to  th e  c o n s titu tio n a l a m e n d m e n t

1 re se rv e  m y r ig h t to  ex p re ss  m yself 
in  re g a rd  to  th e  o th e r  am en d m en t 
w hich  I h av e  g iven  n o tice  of, la te r  on.
But 1 do hope that the hon. the Law 
Minister wiU respond to the amend
ment 1 have given notice of, because I 
feel that this ought to be accepted by 
the Government straightway.

Sluri S yam eaB dan  S ab ay a  (Muzaf- 
farpur Central) ros€—

The Mta.’ster of Law aad Minority 
A ffa irs  (SItfi B isw as): May 1 interrupt 
my hoa. friend at this stage and 
state, with your permission. Sir. that 
having regard to the views which have 
been expressed here and the views 
which have been expressed to me out
side the House I would accept an 
amendment for circulating the Bill for 
eliciting oublic opinion. I propose to 
do this also in connection with the 
next Bill relating to the Delimitation 
Commission.

10 A,̂ L
Mr. S p e a k e r  So, I would put it 

straightway. There is not much scope 
for argument now. 1 would put the 
aoYendment of Mr. Mukerje^ that the 
Bill b? circulated for the ourpose of
idiciting public opinion by th e .....does
the hon. Minister agree to the date 
also?

T h e  P rim e  M in is te r (S ln i  J a w a h a r la l 
l ie l im ) :  If I may suggest, the date 
could be shortened. You may say. 
three months from now or the end of 
September.

Mr. S peaker: Is be agreeable?
Skri H. N. Mnkerjee: Three months?
A n Hoo. M em ber: End of October.
Shrt Ja w a h a r la l N eh m : I think three 

months from now would be quite suflft- 
cient

S k ri H . N. Mnkerjee: I am agreeable.
S k ri Nand L ai S k a rm a  (Sikar): 1 do 

not think three months will do. It 
should be sutnciently circulated.

Mr. Speaker: Let me see. Today is 
the 9th. Three months from now will 
mean up to the 9th October.

S k ri A. K . G m m lan (Cannanore): You 
make it 15th O ^ b e r .
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T h e  q u es tio n  is:
**That th e  BiU be d re u la te d  f6 r 

th e  p u rp o se  of e lic itin ll op in ion  
th e re o n  by th e  15th O ctober, 1952.**

T h e  m otion w as adop ted .

I shall accept a com- 
piuiiiise. although it is not for the 
Chair to do so. I hope, however, the 
hm . Members will accept i t  1 will 
gay 15th Ocrober.

R E P E A L IN G  AND AM EN DIN G  B IL L

T h e M in iste r o f Law  an d  M ino rity  
A ffairs (S h rl B isw as): I beg to move:

“That the BiU to repeal certain 
enactments and to amend certain 
oUier enactments, be taken into 
consideration."*
There is one amendment of which I 

have given notice for the purpose of 
filling an omi:>iiion which should.have 
been filled long age. This is due to 
the change in the age of marriage 
under the Child Marriage Restraint 
Act. The limits there now are 18 
years for the bridegroom and 15 years 
for Uie bride. In the Indian Christian 
Marriage Act of 1872 the limits had 
been laid down otherwise. The amend
ment is that in the Second Schedule 
under the Indian Christian Marriage 
Act (Act XV of 1872) I oropose to in
sert this new provision: In Section 60. 
in condition No. (1). for the words 
'shall exceed sixteen years’ and 'shall 
exceed thirteen years’ the words ‘shall 
not be under eii:hteen years’ and ‘shall 
not be under fifteen years* shall res
pectively be substituted. This is to 
bring it in conformity with the Child 
Marriage Restraint Act. It is a pure
ly formal amendment, which is long 
overdue. A Christian missionary 
drew our attention to this. That is 
why I have tabled this amend*nent

M r. S peaker: The question is:
“That the Bill to repeal certain 

enactments and to amend certain 
other enactments, be taken into 
consideration.”

The motion was adopted.
piauses 1 to 4 were added to the Bill.
The First Schedule was added to the 

Bill.^
AmendT9ient made: In page 0., Kne 

15.
In column 4. before “In section 81*' 

insert:
“ In  section  60, in  cond ition  No. 

(1 ), fo r th e  w ords ‘sh a ll exceed 
s ix teen  years* an d  ‘sh a ll exceed 
th ir te e n  y e a rs ’ th e  w ords ‘sha ll 
n o t b e  u n d e r  e ig h teen  years* an d  
‘sha ll n o t be tm d er fifteen  y e a rs ' 
s lud l resp ec tiv e ly  b e  s u b s t i tu te d /’

ISHrl mswoM]
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T b e  Second S c h e d u k . m  «xM nd«d. w a i 
ad d ed  to  th e  BiU.

T h e  T itle  an d  th e  SnactlnK  F o rm u la  
w ere  added  to  th e  BilL

S h rl Bfanras: I beg to  m ove:

“That the Bill, as amended, be 
passed.*’
M r. Speaker T he question is:

‘Th:it the Bill, as amended, be 
passed.**

The motion was adopted.

[M r. D ep u ty -S p eak er in the Chair]
DELIMITATION COMMISSION BILL

T he M ini!iter of Law  an d  M inoriiy
A lfam i (Shri B law a^): I beg to move*:

“That the Bill to provide Yor the 
readjustment of the representation 
of territorial constituencies in the 
Hous3 of the People and in tlie 
State Legislative Assemblies and 
lor matters connected therewith, 
be taken into consideration.”
As 1 explained, while movinic the 

earlier Bill for amendment of the 
Constitution, the two Bills are con
nected. The oresent Bill has J>een 
plared before the House in accordance 
with the provisions of clauae (3) of 
article f l of the Constitution, which 
reads thus:

“Upon the completion of each 
rensus, the representation of the 
several territorial constituencies in 
the House of the People shall be 
readjusted by such authority, in 
such manner and with effect from 
such ftate as Parliament may by 
law determine:

Provided that such readjustment 
?hall not affect reoresentation in 
the House of the Peoole until the 
dissolution of the then existing 
House.*’
As I explained yesterday, the deli

mitation of constituencies now in force 
will remain effective until the 26th 
January 1953, and we have not to 
take steps in order to get a fresh 
delimitation of constituencies ready as 
soon thereafter as possible. That is 
the object of these two Bills.

As the two Bills are linked u d  and 
as the other one is going to be cir
culated for eliciting public opinion, it 
is just as well that this Bill should 
also be treated in the same way. 1

‘ Moved with the previous recommen
dation of the President.

do n o t propose to  an y  Iging speech  
in  m oving fo r  consideration , b ecause  
th e  m a tte r  w ill s ta ^ ^  over til l  op in ions 
a re  received.

Mr. D epvty -S peaker: Motion moved:
•That the Bill to provide for the 

readjustment of the representation 
of territorial constituencies in the 
House of the People and in the 
State Legislative Assemblies and 
for matters connected therewith, 
be taken into consideration.”
Shri Biswas: If the House permits 

me I will move the amendment to the 
effect that the Bill be circulated for 
the purpose of eliciting opinion there
on by the 15th October 1952.

Dr. P. S. D eshm ukh (Amravati East): 
There is no need of an amendment. 
This v/ill be the only motion: the
motion for consideration need not be 
put.

M r. D ep a ty -S p eak en  Without ^le 
motion for consideration this motion 
cannot come. I am only considering 
whether the hon. Minister .himself can 
move the amendment.

Skri S yam sandSB  S aliaya (Muzaffar- 
pur Central): A Member who has 
moved a motion for consideration, and 
particularly the Member who is pre
senting the Bill, has a right to move, 
even after moving his consideration 
motion, that the Bill be circulated for 
eliciting opinion, or that it may be 
referred to a Select Committee. I 
think the rules provide for i t

D r. S. P. M ookerjee (Calcutta South
East): He cannot move both,

Shri V en k a taram an  (Tanjore): M ay 
I invite your attention to rule 74 which 
says that when a Bill is introduced 
or on a subsequent occasion the Mem
ber in charge may make one of the 
lollow ing months, the la s t beins that 
it be circulated for eliciting opinion 
thereon. Therefore, it is quite compe
tent for the Minister to move the 
second motion.

Shri Biswas: I have previously 
moved that it be taken into considera
tion. Having done that, it is not 
open to me to move the alternative 
motion.

M r. D epnty-S peaker: Anyhow, why 
should there be difficulty in a  matter 
where there is agreement. Dr. 
Mookerjee wiU move the amendment.

D r. S. P. M ookerjee: I beg to move:
•That the BiU be circulated for 

the purpose of eliciting opinion 
thereon by the 15th October, 1952.'*




